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Ce ntral Administrative Tribunal, Allahabad Bench 

Allahabad 

Dated : Allahabad, 1h is thet ~ ]"{~. Dav of fe)"l..~ 20C£ 

Coram : 

Hon 'b le. Mr. S. Biswas A.M • 

Oro ina 1 Arr 1 icat i on No, 1143 of 1 ? 04 

Ja g ir Sinah S/o llar'1am Sin ,..h , R/o Vi 11. l<h e ri 11, 

F ,0, Ooh·,a la, Distt . Deh rad tJO. 

---------- - Apr ] jcant. 

C/A Sh r i V. K . Sr i vastva, Adv·. 

Versus 

1. ~nion of India through Gen era l Manager , NorthP.rn 

Railway, Ba roda House , New Delhi. -
2 . Loco Forema n, Laksa r, District Hard,·•ar . 

3 . Divisional Raihnay Manager, Nor t he rn 

Moradabad D ivisio~, Moradaba ; . 

• • • 

C/Opp . Parti es : Sri G, P , Agarwa l, Adv . 

Or rle r 

Ra i lv·av, 

Opp . farties . 

( 9f Hon ' b le Mr . S . Biswas, Member (A.) 

The app licant r e tired from service on 28,? , 93 

\t.~he n he vJas vJorking as Ru nn i ng Room Cook Mate in 

loco Shed Ha r dwar un-ier Loco Forema n, Laksa r whereas 
~ p.v--, 

he should have retired on 3C .4. 93, .. heing his date of 
!>.?2--

birth d n th~ r e cords . 

2 . He sought the f o llovdn a r e lie fs in tho 

prese nt O.A.:-
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(i) A comrensation of ~.10 ,000-00 for mental tortur~ 
be paid to him as the department made him ,.,or'< 

a.) laksar uJ:tO 28.2 .'-"'3 beyond the officia 1 version 

of his retirement date 31.12.92. His date of 

birth v.•a s subseq uent ly informed by the r ~ spondents 

as 31 .12 . 34 . Hence for working upto 28.2 . 94 beyond 

31 .12 • Q2 he is e liqib le for this compensation. 

(ii) It is also all oged that a sum of ~.5000/- was 

withh Ald from leave salary for 207 days paid . He 

was e liq ib le for 240 days • 

3 . Heard the parties. 

<1. The counse l for the respondents has denied that 

the applicant ' s date of r etirement was 30 .4.93. Since 

his date of birth is recorded to be 31 •. t:z .34, the 

due date for retirement is 31.12 . 92. This is as per 

offic ia 1 r e cord. He overworked upto 28.2.94 due to 

mi s take for which he is eligible for pensionary benefits. 

5 . As r'er apr licant 's leave account only 207 days 

l e ave was available for whic~ he has ~ raceived 

fu 11 salary recompensation. Trn claim of 240 days of 

due l e ave has bee n denied as not according to the leave 

a cc oun~, su bmitted j nth is behalf . 

6 . It is an a dmit ted fact in this case that the 

applicant wor'<ed beyo nd his actua 1 date of retirement by 

about t wo months for which he was nut granted bonus 

though eligible benefits includinq has r e ce ivad other 
provision 

he 

• pe ns J.On. No :&~ill!l~QIK or rule has bee n filed under which 

d ama ae claim can ba entertained for Psychological 
~~ ~·H~ .. 

t ortur el It is a lso an admit t e d fact that only 207 days 

l e ave vras due as per the account. The respondents have 
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paid the salary due on that score . This claim 

j s also not s upported by evidence. 

7. The O.A. the refore fails on both counts. O.A. 

is th er efore dismissed on rnerits. No Costs • 

A. nand 

\ 

• 

... ~ ~ 
-~ ' () .j Ct.. ·~ ----, 

Member (A.) 


